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in time for building up buffer siock ol
the order of 25,000 MT before the unset
of the ensuing monsoon. 1t is, however,
reported thal there & & stock of 1,400 MT
hoiled rive in transit which is likely to
reach Tripura shortly, Earler, the State
had roccived an intimation regarding di-
version of two BG rakes of boiled nice
+dound for Tripura by the Senior Regional
Manager (FC1) bassd ar Gauhali.

(ix) SETTING UP OF CARDAMOM Boarp IN
KERAL A

SHRI K. KUNHAMBU (Caananore?
Kerula is in the forefront in respect of
cardamom. Cardamom produced |(n
Kerala is of the best quality and
it enioys a pre-eminent  position
in th:  world market. Morcover,
Kerala’s share in the overall production
of cardamom s the biggest. The Hous:
might recall that, when there was a pro
posal 10 pool cardamom of different va-
niclics having different qualities, the Go-
ermnmeni ol Kerala and the cardamom
growers had opposed it on the ground thag
such a step would result in our losing the
world market. The opposition to nooline
wat also based on the fact that Kerpla
way producing the best quality cardamem,
This baing the casc, onc would naturally
ewpect that the Cardamom  Corporation
would be st up in Kerala. But, accard-
ing o press repors, a decision has  now
heen taken 10 set up the Corporation in
Karnatake. While | have all symputhics
for the Karnataha farmerns, a decsion ol
lhis nature will do injusice 1o Kerala.
Both in respect of quantily and quality,
Kerala occupies the first position with re-
gard 10 cardamom production. The Car-
damom Corporstion with its beadquaricrt
in Kerala will be able to werve the nter-
ests of cardamom growers  hetier  than

anywhere clse.

Therefore, 1 would request the Goverm
ment 10 reconsider its present decision and
set up the Cardamom Corporation n
Kerala.

12.40 hrs.

PENSIONS® (AMENDMENT) BILL -

Conid.

MR. DEPUTY-SPEAKER: Now we
take up the further comsideration of the
Pensions' (Amendment) Bill. Shii
Samar Mublherjec,

SHRI SAMAR MUKHERJEE: (How-
rah): [ Jo nol wanl to speak much.
While supporting the Bill I want the Gov-
crnment to consider the problems of the
pensioners who  have made several rep-
resentations and had 1o co into agitations
for getling remedies. Qae thing that they
want—this Bill does not cover, is that the
pension should be more liberalised as in
to-day's cuaditions the cost of living is very
high and with the pension they get they
cannt mahe both cnds meel.

The first thing that they want is that
though there has been some liberalisation
in the rubes passed in 1979, but they have
excluded the old pensioners. So  they
wanl that both the old and new pension-
ers should gt the advantage of the liber-
alisation rule.

There are some other demands also.
‘The main point | am reading from a letter
which was senl 10 me. The main point
at issue 1s thay whatever benchits have been
given 1o the pensioners should be given to
all of them irrespective of their dates of
retirement, Somre of the Ceniral Gov-
crnment Pensioners’ Organisations. Easlern
Zone held a convention in which again
they drew the attention of the Govern-
ment that pending change of the pznsion
structure, the cxisting disparity and dis-
criminationg between  pension of one sec-
tion of pentioners and another should be
immediatcly removed by granting pension
10 all pensioners an the common basis of
the lalest formuld wurespeotive of their
dates of retircment. All pensioners, there-
fore. who retired from service prior lo [5t
April 1979 be given pension at the rate
of S0 per cent of their pay worked out
on the basis of the said formula together
with other dues as applicable in the case
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of those who retired on or after 1st April
1979,

Last month there was & dharna before
the Boat Club on these very demands anu
in 1981 their deputation met the Prime
Minister and submitied a memori:ndum.
Their publication js with me—where they
bhave stated that the Prime Minister gave

a_sympathetic hearing but their  mun
demands have not been conceded

Another demand they have raised and
which is related 10 this Bill is nomination
by th pensioner to receive moneys out-
standing on account of pension. This is
the resolution they have passed in a con-
vention held in Calcutta where they have
demanded this—and 1 am reading o
their demands. 1 am reading out their
demands:

“Appuintment of two nominces for
payment of dues of the deceased pen-

sioners and widow pensioncrs.

Every pensioncr should be ashed o
give the names of two nominees who, in
the event of the death of the pensioners,
will be paid all sums due or lying de-
posited in account, n banks or posi
offices. treasuries, the department’s dis-
buring offices clc, 2

“On the date of death, there should
be two preferences of the first nominec
over the second mominec.”

Though there is some provision in this
Bill that if the first nomince dies before
the pensioner, acother man can be pomi-
nated, they want that from the very
beginning there should be two pominees.
1 bave received ope form for the M.Ps.
There the provision is to submit two Do

minees,
SHRI RAMAVATAR
(Patna): It is more Lhan two.

SHRI SAMAR MUKHERJEE: Others
are witness to it. 1In their case also, the
question of two nominees should be con-

sidered
Then, there arc other demands, Onc i«

for setting up of Pension Commiwsion be-
cause they are very much agitated, They

SHASTRI
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feel that their case is very much neglected.
If the retired men are forced to g0 on an
ugitation, it is a very sad thing for. the
country, After all, they are retired after giv-
Ing the service for the whole of their life.
Why in their old age, iy should go in
_fo: an agitation 1o gel some things done
in their pension? This must be put an end
10. Their demand should be sympatheti-.
cally considered,

Then the question of payment of DA
comes due to rise in the cost of living. As
the cxisting employees are entitled, the
pension holders 100 should be given this
DA in order 10 get full neutraliiation in
the cost of living. The machinery zhould
be sct up whereby they could ~et their
payments without much difficulty,

A proper machinery should be set up so
that the difficulties of the Central Gow
crnment pensioners  may be  presented
through them to the Government, There
ts a demand for restoration of commuted
portion of pensions. [ am not geiag to
reay all this because a copy of the memo-
randum has been sent to the Government
by me aiso. These are the longatanding
demands and | think thatr  Government
should give due consideration to them.

With this, T support this Bill.

M. DEPUTY-SPEAKER: Shri Girdhari
lal  Vyas. I think he never -xpecled

that.

SHiRI RAPUSAHEB PARULEKAR: It
is too early.

MR. DEPUTY-SPEAKER: The Ulime
allotied for this Bill is one hour. There-
fore. every hon. Member shall not take
marc than five minules cach. Mr. Girdhard
lal Vyas, you must make the begirring.
We have got «0 many other Bills,

Mr. Girdhari Lal Vyas.
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SHRI BAPUSAHESB PARULEKAR
(Ratnagiri}:  Mr. Deputy-Speaker, Sir, |
isc (o support the Bill that has been pre
«nted 1o this House. Sir, 1 am  very
happy that at least one of the ong sand-
ing demands of the Pensioncrs has been
accepted finally by the Covernment. Many
demands have been made repeatedly and
for years together. But only one, as has
been mentioned in 1his Bill, has been ac-
cepted.  This subject was debated tn de-
tail only a year back, when one of the
hon. Members of this House, Shn Gadgil,
had introduced a Bill 1o repeal the okl
Act of 1871, Many promises werz given
by the hon. Minister for State Shri Ven-
katasubbaiah. 1 very much wished. he
should have been here, so that we could
have asked him as to what steps he has
taken to implement the assurances which

he gave at that time on the floor of the
House. *

What governs the probkms of the pen-
sioners from the legal point of view in
this country is an old Act of 1871 about
109 years old. You will agree with me, il
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1 say that this i3 an obnoxious law and a
legacy of the British. There are muany
provisions which-are outdated and it is
absolutely necessary that the Government
takes immediate steps 1o amend or repeal
thay particular Act,

In order to highlight the points. a Bill
way introduced in the Rujya Sabha by
Shri Gadgil, an hon. Member of this
House now. That was objected to it"The
time of introduction stage. that being n
moncy Bill.

MR DEPUTY-SPEAKER: | am my-
self a pensioncr.

SHRI BAPUSAHEB PARULEKAR:
Therefore, 1| hope you will not put that
restriction of five minutes on my speech
because it is 4 very important poant,

In order o highlight the problems of
the pensioners, that Bill was sought 10 be
introduced, bat as it was 3 Money Bill, 1t
could not be introduced in the Rajya Sabhs,
Moreover, Shn Gadgil became  Minister
later and, therefore, that panicular Bl
lapsed. You will be knowing that, Sir.

Some time in 1979 when this Bill was
again introduced, there was an WESUrABCE
given on the Aour of the House in Rajya
Sabha, and | quote;

*[ assure Mr Gadgil that the Govern-
ment & thinking of amending this ol
Act with reference to the several pansion
rules for the people at the Centre, and
we will request the State Governments
and will give a picce of advice to them
that they should also follow suit.”

That was somctuime in 1979,

After this Government came in the ,esr
198N, agmin this Bill was introduced and
it was debated.  But before that | would
like to invite the attention of this august
House 10 whal the party in power had said

in their osanifestio:

"“‘Congrest (1) witl examine the muecs-
tion of welfare of pensioners with &
view to making their lifc more »core
and comfortable. Suituble conu s
will be devised in this behall »
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I need pot repeat all those arguments, be-
cause we have made our submissions in
detail only a year back,

There was a report of the Petitions Com-
milte: wherein  many suggestions  were
made. In the 72nd Report of the Law
Commission, certain suggestions were also
madz, but uvnforlunalely, none of the
suggostions menuoned in the report of the
Petions Commiliee, nor the suggestions
mide in the Law Commission's repoit, nor
the undertahing given o the peopic by
the party in power in the:r manifesio have
been smplemented.

Coming 10 the sugpestions, the first and
foremost suggention which has been  re-
peatedly mude by vurious associations of
pensioner, or penioners, by the Members
of Parliament is thst the pension should
be a justiciable right; it should not he a
bounty, it hould not he left to the mercy
of the Goverment. As the law stands to-
day. Section 4 mentions that no zivil cour!
has junisdiction o emertain any clann, bu!
the court can entertain a claim provided
the Dininict Collecior ar the Comvumistion-
er gines Lhe ceoritficate (o that eflect. and
ultimatety i1 s memioned that even if you
go to the coun after wking a certificate
from (he Disrici Collector or the Com-
missnwner. the court has no power to pass
a decree in favour of the pensioner. What
is the use of this draconian messure? Is
il not necvessary that this should be chang.
ed?

1300 hn

This was broughl 10 the notice of the
Government last year, and an  assurance
was pven und the bon., Minister agreed
with this. It would be necessary ‘v men-
lion what Shti Venlatasubbaiah .akl on
this particular point;

“I is the constant cndeavour of the
Government 10 trest this not a “ouuaty,
ol a8 a mercy. That is why ihe Gov-
ormment agrees with the viewy Sxpfes-
sed. We are also feeling that pemion
#s not a charge. but a wocial right. Keep-
ing this in view, Government has taken

various steps and Government will take
steps jn this connection.”

Not only this, the Minister was not aprce-
able to amend Sections 4, 5 and 6, so that
the right should be given to the court to
consider as to whether a person is en-
titled 10 a pension and to what quantum
of pension. But the Government assured
on the floor of the House that they would
be  selting up tribunals for this and {
quote from his (peech:

“The recommendation has been consi-
dered by the Government and the pie-
w:nt thinking is that the questton of re-
dressal of grievances relating ‘g inter-
pretation of pension laws and -=lanifica-
tions thereof should be entrusted to the
adminidrative tribunals which are pro-
posed 10 be et up very early. That is
the advantage of tha tribunals. Govern-
ment have taken a note of these things
and we are coming forwerd with apro-
priate aclion to set up these administra-
live tribaaals to gave all the bencfits to
the pensioners.”

! would like j0 ask a question, as to
what Jteps 1he Government has taken
during  ali  these 13 months to set
up these tribunals, Why did not
bring forward a proposal for the
setting up of tribunals in the very
Bilt?  Why have you resiricted your-
self 1w what has been indicated in the
Ball? If this was an assurance, 1 would
like 10 know as to when you arc coming
10 this House with the measure for the
institution of these tnbunals.

The second point that [ would like to
place before the House is with tegard to
the disparity of pensions. It was hrought
ta the notice of the Government iast year,
when we were debating this Bill, that the
Secretary of the Governmen; who retired
prior 1o 1972 ang the Assistanmt who retir-
ed afier 1972 got equal pension. So also
is the case with peference to the family
pension to those who retired prior 10 144
and after 1964. At that time also il was
promised and an assurance was gsiven that
something will be done in this conncction.
Here also, 1 would like to quote for the
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benefit of the Members what Shri Venkata-
subbaiah said on this particular poiat:

“"He and some other Members also
particularly have pointed out specifically
the plight of pensioners who retired be-
fore 1976, or families having become
entitled to family pension, and sugges-
ted that this disparity should be remouv-
ed. The Government hus considered
this question scveral times i the past,
but has not found it possible to accept
the demand, There a2re adminisiarive
difficulties in locating and sssessing the
number of beneficiaries, particelatly bpe-
cause most of the beaeficiarizs would
have died. and there are practical d¢ffi-
culties in tracing the old recoords. This
is our difficulty,”

MR. DEPUTY-SPEAKER: Pcnsion is
not asked for dead persons.

SHRI BAPUSAHEBR PARULEKAR:
You are absolutely right, Sir. 1 n2ed nol
add anything to that. This is the adm»
nistrative  difficulty experienced by the
Government that the persons are Jdcad,
but in the question of family penion, it is
highly improbable that the Government of
India may not be possesing the records to
trace out the family membmers. If you
make an announcement in the press, ihe
family members will rush to you.

MR. DEPUTY-SPEAKER: If the Gov-
ernment makes an announcemeat in the
newspapers that the relations of .hs pen-
sioners who died before 1964 should #p-
ply for family pension, and those who
apply only will be eligible for the pzosiun,
they wilk all apply. Why should the
Government go in search of the records
and all that?

SHRI BAPUSAHEB PARUIEKAR:
That is exactly what I am saying. That s
not the penuine difficulty which has been
told by the Hon, Minister for Home on

the Floor of the House.

PROF. MADHU DANDAVATE (Raia-
pur): Sir, give a direction from the
Chair.
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SHR1 BAPUSAHEB PARULEKAR; In
fact that amounts to direction. *
I+
Another question arises out of the infla-
tion and the increase of prices. There is
a positive Jirection given by the Commit-
tee as far as this is concerned. It is men-
tioned at page 35 of the Report, 2.9

para:

“That Committee are of the view thatl
the Governmenl owe moral responsibi-
lity to provide adequate relicf 10 iis re-
tired employees, including pre lst Jan-
uary 1973 pensioners who actual valoe
of pension  hav been oroded by pheno-
menal rise in the prices of essential com-
modities. In view of the present eco-
nomic comnditions in India and —onstant
ris¢ in the cost of living duc 10 infla-
tion, it is 2l the more important even
for purely humanitarian consideraions,
if not from the standpoint of fairness
and justice, to protect the actual valuve
of the pemsion lo enable the pensiuners
to live their declining years with dignity
and in reasonable comfori.”

When this point was again brought lo
the notice of the Hon. Minister, unfor
tupately the Hon, Minister 10ld us aler
heaning oup speeches that he was under
the impression as if he was the Finance
Minis‘er, That is what he had waid,
otherwise I would not have rcferred 10
this. But at some other stage, he has said
even if it is the Finance Minisiry 1 am
taking care of that; 1 will look into it. [
would like (0 know what steps have you
taken during this last one year (o consi-
der this particular aspect with refeience
(o inflation?

In othey countries, to which reference
was made, specially England, there in 2
system under which the pension will in-
crease in accordance with the increase in
the cost of living index and s recommen
dation was made about seiting up of the
Pension Commission to which the carlier
Speaker, Shri Vyas referred to. Even (o
that they say the conditions in UK und the
conditions in India are different und that
they are oot in a position to set vp 8
Pension Commission. In my  respectful
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submission this is not a satisfactory reply
from the Government. Therefore, 1 would
,request  the Goverament to tell us what
are their dnficulties in setting up .his P’en-
sion Commission in order-to consider all
these points. .

Apart from that, we have Arnticle 3UY
in the Constitution which empowers the
Parlianient to legislate for jecruitment, for
fixing up the conditions of service amd
conditions of the retirement, Why, during
all these years, since Independence in
1947, has the Governnxent not taxing any
sleps 10 bring forward a legislation by
virtue of the power conferred under Arti-
cle 309 in the Coastitution? [ would like
(o have an answer to that also. If that is
done, automatically a law will come which
will repeal thig old Dracontan law, 109
years old. And 1 think the time has come
when these sieps have to be taken.

I may also invite the attention of the
Hon. Minister 1o the repory made by the
Institute of Public Administration. They
have suggested that when the pay-scaled
and grades of Government employees wert
revised and increments were given thrice
why not the same yardstick be .pplicuble
1o the penslons? The pensioners have (o
§0 to the same shops 10 which the present
employees go they have to pay 'he same
price for the articles which they purchase,
bot I don’t understind, much less appre-
ciate, this disparity, The only answei
which the Government gives is that they
have no money.

MR, DEPUTY-SPEAKER: That is the
fault of the Third Pay Commission. They
have recommended for every rise of I6
points 10 the pensoncrs and R poin's rise
to the actual employvees.

SHRI BAPUSAHEB PARULEKAR:
Unfortunately, the first Commission re-
locted it ontright. but the Second Pay
Commission was a little bit more symipa-
thetic, but they did not give any direction.

Now, the time has come 1o consider.

specially when the prices have gonc sky-
high whethcr the rclief should be given
to them.

There is also a demand for .ixing the
minimum pension for the pensioners and
the Government should consider whether
this is a legitimate demand of the pen-
sioners, There is one more demand
and I feel, Sir, it js a just demand
it g a legitimate demand and
that is the question o©of housing. The
housing is not a personal problem; it is
a social problem. Government servanis
who have had their quarters for il those
years when they s:rved thve Government,
go practically on the <ireet when hey re-
tire. So, why not make some arrange-
ment. at least why not make a provision
for the housing allowance?

These points were highlighiedq  dunng
that punticular debate. There are many.
other points which have been brough 1o
the notice of Govermunent througn various
petitions and representations which were
addressed 10 the Home Ministry, and u(.s0
to Prime Minister. But unfortunately, no-
thing has been done. 1 may also say that
many of the representations have not even
heen acknowledged. If we read the
speech of the Home Minister in the last
debale, we find it is al! lip sympuathy. He
agrees with everything; but he says he 18
helpless. He is not in a position to do
anvthing. At the end bve said:

“With these remarks, T would make
a request 1o Mr. Gadgil to withdraw
his Bill and allow the Government to
take such uppropriate measures as they
deem mecessary to safeguard and 10 mect
the legitimate grievances of the peti-
tioners.”

This is on 30th April 1981, (Interrup-
tions) The words “Appropriate time" are
not there. It may be implied.

1 would like 10 know whal steps Gowt
Rave taken since 30ith April 198! uplo
this date. excep! saving that we have ail
sympathy for these persons who have
worked hard and served Government for
more than 30 or for 40 vears.

The days of lip sympathy are goue)
Something concrete requires (0 be done.
We would like 10 know what concrete
seps Govwrnment propose lo take. tAll
these questions are brushed aside on ths
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ground that we have no money. But with
reference to one point, T weuld ask: why
not make this right justictable? Why not
repeal seciions 4, 5 and 6 of this draconian
law? The law says “you cannot go to
court; if you want to go to court, take the
permission of the collector or Commission-
er.” And if you go fo the court, the law
says: “The court shall taks cognisance,
but the court shall not pass a decree.” 1
am wunable to understand this provision
of the law. Tt is a legacy of the British,
and it is a draconian measure. T would
like i> know whether there is any diffi-
culty in giving this right to the pensioners,

In my respectful submission, these
suggestions may be considered; and T would
request Government to come forward with
a comprehensive legislation, instead of
coming to this House with a piecemeal
legislation  After one yzar, they have
come forward ard are conferring the right
of nomination. In 1983, they will come
with the amendment of Section 4. Tt will
take vears. By that time--these persons
who have served Government for so many
years would not be alive. We have many
cases, which were quoted in the last de-
bate,

One pensioner ig getting Rs. §7: he
had retired in 1952. That is the posi-
tion there is no relief,

So, though I support and welcome this
particular measure, I feel it ‘s an incomp-
lete measure. It requires many changes;
and I would again request Government (0
come forward with a comprehensive legis-
lalion. With these words. I tnank you.

SHRI RAM SINGH YADAV (Alwar):
1 rise to support the Bill which has been
introduced by Mr. Venkatasubbaiah,

As a matter of fact, lhe legislation was
awaited since long; and it has been de-
fayed for long, and has caused misfortune
to so many pensioners in the counmtry.
Now the law which is being repealed, was
framed in 1871; and there was an incessant
demand for its amendment; and from time
to time, Government has tried to amend
it, but not Act, but through regulations
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or rules which are meant only for the

Central Governmen; employees,

As 'a matter of fact, the law is to go
according to the pace of the society,¥d,
according to changing circumstances of L
the society and according to the needs of
the society. 1 may quote ths present
Prime Minister Shrimati Indira Gandhi,
about the definition of a law, She says:

“Laws are made to serve the people.
As the circumstances are changing, laws
should change to meoet the changing
circumstances.”

We have i{p see, in view of the views 0{“h
the Prime Minister, whether the present.
law on pansion is meeting the needs of
the society, the needs of the human beings -
who are living in tne present society. 1
can say obviously and frankly that the
present law i.e. the Act of 1871 does not
meet out the chalicnges, needs and re-
quirements of the present society and of
the present pensioners. There have been
several legislations. T also thank Mr. Gadagil
who is a Member of this House. .. .that

he tried two times: first in the Rajya Sabha
and secondly in the Lok Sabha also.
Mr. Parulekar was telling that Mr. Gadgil,
when he introduced the legislation ia the
Rajya Sabhaa, then there was the JYanemta #
Party Government at th: Centre and
that legislation was ithdrawn at the
instance of the then Government with the .
assurance that they would bring forward a
suitable legislation to amsand the existing
law. But T am sorry to say that Mr.
Parulekar was one of the constituents of
that Government; he could not dare to do
or to bring forward the legisation which :
was promised by hig friends, colleagues or
by his government. Now he has quoted
that the present Government, or the party
in power, that is Congress I, has given an
assurance by way of election manifesto
that we shall do all and we shall change
the law to give more suitable comforis—or
to make the life of the pensioners more
comfortabe and to meet out this require-
men‘s T riny men‘ios h-re that, as a mat-  °
ter of fact #n the pe-eant coircumstances
there was a need to bring radical changes

ir *he present Act b+ cause in a case which

o
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has been decided by the Supreme Court,
in Devkinandan vs. the State of Bihar, it
‘ias becn decided by the Supreme Court
that this question of pension or the right
of pension is an inherent right of the
pensioner; this is not a grace by the Go-
vernment. And I thiak aft=r the judgment
of the Suprems Cour?l, 1there was no
option with e Governmen: but to bring
forward the legislation and (0 recognise it
Now I may remind the hon. Minister that
th: Supremc Court has hzld in that case
that this righ’ of pension comes within
U'ae definition of Anricle 11 of the Con-
stitution; and they have alp mentioned
that this rieht alvo comes withiq th:
definitioa of Ariclke 19, sub-clause 1,
clausc 5§ of the Constilution of India
meaning thereby that this right has been
recognised as a legal righ!, as 5 constitu-
tional right and, therefore, anyone or the
pensioner cannot say that he is at the
mercy of the governmen!: rather h= can
claim that right through the court, When
the Supreme Court judgment is there, in
view of the judgment of Deviinandan vs.
th: State of Bibar, as you kmow, there
are so many wings to cnact the law,
The Supreme court has alo got e power
to enact the lepislation; and any pro-
nouncsment, judicial prouncement given
by the Supreme Court also awsumes the
siape of a law, assumes the form of law
and that law is as good as the law passal
by Parliament. Therefore, in view of that
judgment. it was obligatory upon the go-
vermment to bring fyward the legislation,
to amond  seclion 4. 10 amrnd  sections
6 9, 10 and 11 because seclions 6 and 4
decharg a pensioner to sue, to seek the
relief in the legal court. Only with the
permision of the Collector or the D:puty
Commiss‘oner or the | ron authorised by
the governmen!, the pensioner can only
file his \uit to redress his grievance in the
court. Therefore. this Icgislation or this
snag which i still existing in the present
law, should have been removed by your
ameniment, because your inltention is that
vou wait (o give relief to the pensioner,
But when a pensiener cannot exercise his
right by way of a judicial course or he
cannot seek his redress of his grievance
from the court. then that right does not
brcome justiciable: you should make this

right justiciable. When the Supreme
Court has recognised that it is a funda-
mental right, it is a right of the pensioner,
then the legal conception is that every
fundamental right can bz enforced
through the court of law. Therefore, this
is bz Jacuaa with the preseal law which
is not in confi-mity with the judgment of
the Supreme Court.

Whutever the rules have been framed by
the Government of India from time to
time, they are discriminatory; and that
discrimination is to  such an extent that
between an employce, the Dafence em-
ployee, who has retired on 31st January,
1979 and the pzarson who has relired afler
that, there is a difference,

I and a Major-General who retired on
3lst Jamuary, 1979, shall get the peasion
equal 1o the pension of the Major who
retired after Ist January, 1980, So, in
view of these discrepancies, you should
think over it again and remove those

discrepancies, These have been created
since the very inception of the law of
pension,

{5

As a maiter of fac'. when this law
wg fram.), the Britishers took it as "~ it
was a law by way of prace. They gid ot
mak« this  law as a right given to the
citizen. Tt is the right of tne human being
lo pet pension whea he has served the
saunt-y  and the nation As a mnrer
of fict, this right should bs: recognstd In
the law.

Section 6 provides that even an order
or decree obtained from the courl cannot
be executed with regard to the amount of
pension, in respact of the lLiabidity of the
Government 1o pay any such  pension.
Why do you not amend i1? When one
pensioner is at the siage of slarving, he
has got the verdict of the legab court In
his favour hut cannot execute that order
and cannot have any source of subsistence
through the aid of the court, then whal is
the usc of that law? T[ the law is lame,
helpless and cannot help the person in
distreas and is not in accordance with the
needs of the society, it is obligatory upon
the Government (o ‘amend that Jaw.
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Therefore, I will request the hon. Minister
to take steps to amend sections 4, 6, 10, 11
and I2 ag they are existing today.

The-e arc otner factors which are to be
teken into consideration. Since there is
no association of the pensioners, you do
not link DA with their pension. You give
DA to the employee who is serving the
Government. The momeznt he relires from
service, you do no! recognise that he is
also living in the same society in which the
serving employees are living. Thercfore,
the right of dJdecarness allowance should
also be recognised and this should b:
linked with the pension.

[ will give some suggestions which are
very ncooessary.  First of all, you should
creale some sort of a ratio in the pension.
The Central Government should make
a provision for payment of 30 per cent of
the Jast emoluments drawn by an em-
plovec. as peasion. This should be the
ratio.

The pzsnsian laws are different in diffc-
rent States. When you are going 10 amend
the law, vour law should be a model for
ull the States. Therelore, jt is very neces-
sary that you should adhere to some
criteria, a  sound criteria  according 10
whith a cilizen can live honourably in his
re‘rred life.

My second suggestion is that medical
facilitics or medical allowance is very
nccessary because in the obld age a man
suffers from one ailment or the other. As
a young mfan he may nol need any medi-
cal assistance. Tn the old ase or at the
agec of retirement. he needs medical
assistance, In all countries whether
socialrst or capitalist. social security
scheme and other heals schemes are pre-
vailing.  Bul in India there is no such
scheme,  Therefore, you have lg maks
some sot of a provision for the retired
employces and provide them medical faci-
lities also,

MR. DEPUTY.SPEAKFR The present

position is that the pensioners can register
their name« with the CGHS in il the

States.
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SHRI RAM SINGH YADAV: Tuis
will be correct in regard to the Central
Government employees. But I am talk-
ing of the State Government empioyees
also. It i= now at the discretion of the
State Governments, Some of them are
giving and some are considering. Evep
afler a Jong agitation, these facilities have
not b2en provided in all the States. Your
observation s very correct 30 far as
the Central Government employces are
concerned.

Then the ceiling on pension amount in
some cases is fixed at Rs, 1000/- and in
somes o'her cases it is fixed at Rs. 1500/,
But it should bs equal. Ay I have rcferred
to earlier, some of the employers who
had retired on 31st March 1979 will be
entitled to a pension of Rs. 1000 ay the
maximum and thas¢ who have retired later
on will be cntitled to a ceiling of Rs. 1500.
There musi be a parity io the ceilmg of
pcosion,

The pemsioner someclimes is disallowed
or he is not given the payment of pensian
becsuse the papers are not ready. There-
fore, in such cases there shpuld be a pro-
vision that if the peasion umount is not
paid within one month or two months or
three months after retirement, then there
shoukl be an w'erest on thal amount and
the p-nsioner is ecotitled 10 have the in-
teres!. The interest may be determined by
you; it may be 9 per cent or 10 per ceut
or 12 per cem according to the circums-
tances, but it should he obliga'ory on the
Government to pay the interest. | have

:n the pensioners, [ had uat'ended the
Siate Pensioners’ meeting held in the last
three manths and these are the genuine
difficulties, that some of the peasioners for
the last three or four years are nol getting
pemvions.  Sometimes they pay thal the
Scrvice Book iz not available and some-
times they say (hat fhere is discontinua
tion of servics aad those paners are lying
in the Bikaner State or the Jodhpur State.
Tike thia excusrs are made. Therefore,
it is ohigatory that he is entitled 1o in-
lerest at- a particular rate.

T would alaa submit that as a maltter of
fac’, thc pensioner should not be com»el-
led to go to the civil court because if he
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chooses 1o go to the civil ocourt, then be
has to affix court fee and the poor fellow
cannot afford to pay the court fee. There-
fors! 1 suggest that there should be a tri-
bunal or an authority so that it can deal
with the cases of pensions and that autho-
rity can be given come time limit within
which cases should be disposed of posi-
tivel. Moreover, a proviso should be
made that if there is any bona fide delay,
there ghould be a case of provisional
pension. If it takes more time, there
should be some provision whereby pro-
visional pension can be paid.

Sir, last but not the least, the Govern-
meal should also sc« 'p an Advisory Com-
mittee of pensioners and that should
consist of at least 11 persons—some of the
pensioners, some persons of the Finance
Department and some other persons who
are quite eminent so fa1 as economics or
commerce i3 concerned. So, my submis-
sion is that the Committec should advise
thg Guvernment from time to lime and
the Government should revise the rate of
peasior after every S ycars since 1980 be-
cause in 1980 we had given an assurance
by way of election manifesto Lo the pen-
sioners and after that we are bringing this
legislation. It shoukl be obligatory on
the Government that after every 5 ycan
the pension matier should be reviewed and
that review shoud be in the interest of the
pensioners.

With these suggestic +, I thank you.
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plaintive cry of the frail pensioners,
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Article 13 of the Constitution:
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mencement of the Constitution, in so
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Article 14 of the Constitution:

“Tne Stale shall not deny to amy
purson equality before the law or the
equal prolection of the laws within the
territory of India.”

Tw Fl qgt smar fE e @@
WA W AT AT | NI 112 I
Q_‘Ui q QE tlt' [":35 ‘-:nls ;I q'-l-f ". T-i! 35 =-.:i
& fam s "

14.00 hrs.

I7 oy o FreRwmw g o1 wrefaa
TET § 9 waz wwd faa qn Per
YT IN & qray st Fgr -

“Mr. Suraj Bhan has raised the point
of commuting pension. He has said that
a person who lives longer is ot a loss
under the present scheme,  Restoration
of a parl of the pension commuted after
a specified time is one of e points
which the Prime Minister has suggested.
Government is actively considering that
aspact of the matter.”
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SHRI N, K. SHEJWALKAR (Gwalior):
Thank you for giving me some time.

Actually 1 want to bring out a few
points in this connection. As already ex-
pressed by quite a2 few hon. Members,
the scope of the Bill is very limited and
it is just for the pomioation of the person
who will be entitled to ge: the amount.
Here 1 would sugges. to the hon. Mem-
bers (o consider one aspect. There is a
Jittle difference between nomination and
assignms=nl. Just I was discussing (his
matier with my learned friend. In a case
before a High Court—it has not yet been
decided—a point has been  raised that
there is a diffe ence between assignmen!
and pomination, But, if nomination is
made, then no doubt this amoun! can be
withdrawn by that particular person but
one¢ does not ge! any right to that amount
and real claimant can always sue for
getting it.  From this point of view, fais
aspect may be examined,

Quite g few points have been raised and
I do support most of them. Of course,
1 support very much that it is hightime
that a full-fledged Pension Act, after con-
sidering various points raised here, is
brought before the House. This Pension
Act is the act of 1871 [11 years have
passed in between. Mr. Daga raised a few
points.  Under the Constiiution, the poor
pensioner cannot go to the High Court to
fight out his case or even to the Supreme
Court to enforce his rights under Art. 30
of the Constitution of landia. It is true
that this is a very old act and it has to
be re-considered. There are several points
that have becen raised which, according to
me, are pot very much connecled with this
Act. For example, somebody raised a
point m regard to the pension to freedom
fighters and all that. I do not say any-
thing about it. I remember—I come from
Gwalior State, the old erstwhile princely
State—that, in Gwalior there was a law
under which, if a person or an employee
relires, his retirement order will be given
to him later om, the first thing is that his
pension payment order will be handed
over to him.
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Sir, 1 am submitting gn important thing.
The minister is not interested in hearing
me.

What T was telling was that in Gwalior,
if any person retired, his retirement order
was given later but, at the same time,
the pension payment order was given (o
him immediately. In many cases, [ know
that for preparing the pension payment
order, there are lots of difficulties ;n cal-
culation of the pension payment, what are
the Jdues ang all that. 1 remember about
e case of a person who died after re-
tirement.  After 10 vyears of dJdecalk his
leave was sanctioned and it was published
“in the Gazctte. Thereafter, T do not know
what happencd 1o his pension and who
ciaimed his pension and wha pot it.  So,
the first thing that should be Jone is that
on the Jate of retiremen!—there was also
a quggestion that inleresy should be paid to
him but I am not in favour of thal; by
paying interest for non-payment, or in-
terim pension will not help—if e proper
purpose is 1o be served, the pension pay-
ment order should be delivered on the
date of 'k retirement.  Secondly, what is
the purpase of pension. It is, after %l
a kind of social security for the retired
person after serving so long.  His family
should not be thrown on the sirect. [ can-
not undersiand why there should he such
a discrimination as between different
cadres. For an employce of the higher
cadre if you fix a ceiling T can under-
stand itl. He had been living in a diffe-
rent atmosphere and fe had that status,
Why not fix up the minimum pcnsion to
thest prons, lower grade Clase 1V and
Class 1II people, the karamcharis who did
not get this at the time when they were
in actval service,

It is not enough if you pay 1|3 or 2|3rd
to him. For the Class IV and Class 11
employees minimum pension may be fixed
and fhat should be such as would suffice
for them to live. After all this is a matter
of social security, Rs. 30 crores are beng
spent by Government on that. Tt does
not matter for them to spend Rs. 10 more
crores. So, the minimum pension 1o Claga
IV employees should be fixed. 1 shall give
2 few morc points and then T shall wind
up,
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Secondly, for inflation, you must take
some provisions, some formula should be
evolved and that formula should be pan
of the law so that every time the pension-
ers need not go and approach the Govern-
ment for increase in their pension, accord-
ing to rise in the cost of index number of
something like thalt. There (hould be ome
formula worked out so that sutomatically
the pensioners  get the increasal pension
and are able to mect the rise in prices of
the essential commoditions due 10 inffation.

Sir, an 30t April. 1981, that is. lasi
year, when this Bill was under dJiscussion
now anc full year has clapsed-—a lot of
promises had been  given by the hon.
Minister, There was the removal of Section
4 and olher 1th'ags. 1 would ugain draw
the attention of the Government to con-
sider those promises which they had given
last vear and execute them. Thank you.

ot TaTR s Ak (STeon)

i of 7 wgiry, - A WT GRATT TN
SRaT & % ¥y T F 1% 0 {_w
awmf‘rna’n

w77 & & a7 o P g atr
TET F w0 Al ¥/ TR AwEm g
ot 23, 7 o wvEr 3 of
hﬂtnrﬁrmx |rrﬁrmrwr
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THTIT FETC T A AT TG ¢

SHRI T. R. SHAMANNA (Banga-
lore Somh); Mr Chairman, Sir, Some
hon. friends have complimented the
Government, but 1 am sorry. it would
be difficullt for me to give full compli-
ments 0o the Government, because only
a small portion of the benefits due to
the pensioners has been taken care of.
bigeger, legitimately due 10
him, has not been given.

There is one drawback in this Bill:
this Bill deals only with the relief that
is given to the family members, but a
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pensioner, who is hungry and is driven
to difficulties in these hard days, has
not been given the full benefits; it is
all the more necessary particularly for
those who retired long back. My grand
father was a pensioner and he retlired as
Revenue Inspector. He took peasion for
35 years, and the amount that he was
getting as pension was Rs 10/- only.
Even thep it was easy for him to live
at that time, because for ont rupee you
could get ten kgs. of rice, or 12 kgs of
wheat. Bul now, nearly the prices have
gone up twenty times; the value of the
rupee has fallen tremendously as com-
pared to that time. Somethiog will have
to be done substantially to give relief to
those pensioners who retired particular-
ly long ago. O!f course the amount of
the pension has been enhanced now,
but that is not enough,

Yesterday, when tbe Bill was intro-
duced, the hon. Minister mentioned that
the system of nominations etc. was not
perfect, and In order to facilitate mat-
ters, and to bring clarity, the proposed
amendment has been brought forward.
However, I find that this is not sufficient,
and hence I have given notice of two
amcodments with a view to make it
more comprchensive. My amendments

are:
Page 1, —
after line 21, insert—

“Provided that the pensioner
shall have power to cancel the first
nomination and nominale any othcr
person,” 38.

Page 2, —

after line 12, inséri—

“provided also that if the deceas-
ed pensioner has not madec any no-
mination, all amounts due to him
shall be glvea to his wife; if the hus-
band has more than one wife the
amounts shall be given to the first
wife; if the wife is not alive the
amount shall be given to the
youngest daughter; in the absemce
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of a daughter the amounts due shail
be given to the eldest son. If the
pensioner is a lady the amounts due
to. her shall be given to her un-
married daughter and in the sb-
sence of an unmarried daughter
the amounts due ghall be given to
her youngest son.”(4)

I find there are a number of cascs
where there is dispute between the first
aml the second wife as to who will re-
ceive the benefit due 10 the deceased.
To avoid that it iy generally said that
the second wife will be favourite of the
husband so that the first wife may be
neglected.  With this view if there s
more than one wife, it has 10 be given
to the first wife, and if there is  Lhe
youngest daughter, who is nol married,
for her benefit pension should be given
to ber or if there is the youngest son
he may be having education. So on this
basis this amount has 10 be given, I
thinpk with the view to give greater cia-
rity, it is necessary (o add these am-
endmenls.

Furthermore In the case of;, the pen.
sionery it is  betler to  give them full
powers to change the pomination, if aad
when they feel to do s0. In the olden
days the sons nwd to take care of the
old falher and mother. Now a days the
sons after thelr marriage set up sepa-
ralec family and the pensioner is not pro-
vided berter care by his children.

Then the pensioners who have com-
munied their pensions, some of them
will have paid more Lhan the
amouni commuted plus the ioferest.
Ia such cases once the government has
received the full amount with interest,
the commulation may be cancelled
and he should be given the full peasion
at a future date.

Therefore, 1 say a comprehensive bill
should be brought forward and that
these suggestions of mine should be con-
sidered in that,

I once again appeal that the pension-
ers who have retired earlier long bask
and who wecre  getting loseer salary,
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should be given some more benefit. In
these hard days it is very difficult for
them to sustain their families. Therefore,
1 just say my amendments are quite
necessary and 1 request the Hon. Min-
ister to accept my amendments.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR)
Sir, at the outset | must say I am
thankful to all the Hon. Members who
have participated in the debate of this
Amending Bill. Sir, usually just one
hour was allotted to such = very small
amending bill, bul sa Members have
shown inlerest, it has gone beyond the
limit of one hour,

Anyway, Sir, one thing is there that
all the Members who have participated
have given thelr wholehearted support
to the amending portion of the Bill. In
the course of their participalion they
have given some valuable suggestions. Of
course, most of them are common. [
will come 10 them a little later. As this
House knows while introducing this am.
ending Bill yesterday, my colleague has
alrcady said that we are bringing for-
ward this Bill mainly to provide for the
nomination by pensioners so that any
unpaid pensions dues at the time of the
death of the pensioner the dues can bhe
received by the pominces without any
difficulties. This will avoid the present
dificulties where  succession certificate
eic. has to be produced by the familiecs.
So, this is proposed to be achieved by
Clause 3 of this Amending Bill.

The Pension Act of 1971 did not
extend 1o the erstwhile part B States.
This is there. So. we are trying to avoid
this by amending Clause 2. We have
provided in Clause 2 and therefore all
over the country it will be applicable
uniformally.

The Act is also proposed 0 be am-
cuded 20 that it will apply 10 the Union
pensioners.

It will be left to the States to adopt
this Central legislation model for sepa-
rate legislations.

SHR] BAPUSAHEB PARULEKAR *
Not for Defence services.

SHR] NIHAR RANJAN LASKAR:
This 15 proposed to be achieved by ocur
proposed Section 12-A in this amending
Act. This Act is also proposed to  be
amended to provide for Central Govern-
ment to make rules regarding the man-
ner in which pominations may be made
by pensioners, as also the form in which
such nominations may be cancelled or
varied by another nomipation. A new
section 15 is, therefore, proposed to be
introduced for this purpose.

Hon. Members made various demands.
You will agree thal these are matters
which concern the Ministry of Finance,
Definitely; 1 am helpless in this. I can
only assure the hon. Members that some
representations. (Interruption) There
was an allegation by Mr Mukherjce also
that we have not cared to reply to many
of the representations. It is not 3 fact.
In fact, I can assure all the hon. Mem-
bers that some representations received
from various associations of pensioners
are under c¢xamination, in consultation
with the Minisiry of Finance. We are
on the job; we are constantly in dialo-
gue with the Finance Ministry to see
whether we can do anything for them.

SHRI BAPUSAHEB PARULEKAR
Amendment of sections 4 10 6 is no! a
n atter for the Finance Ministry.

SHRI NIHAR RANJAN LASKAR
1 will come 1o it. Mr. Mukherjee had
sugpestsd that there should be two o
rvinations. But I can say that this pur-
pose will be served by the proposed
amendment which provides for a second
aumination in case the nomince  pre-
deceases the pensioner. So. it is already
suggesled in this amending Act. T think
it will take care of the suggestion.

Then again, he has mentioned about
the equality of pension for all groups of
pensioners. I don't think it is possi-
ble, However, Government has already
prescribed 8 minimum pension. Pen-
siong will necessarily have to depend
on the pay drawn at the time ot re-
tirement and the number of years of
service the employee hag put, ete.
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Another point was also made by hon.
Members — most of them — about
timely payment. About timely payment,
Government is constantly giving its tho-
ught; and a certain improvement has
been effected. Some procedure has also
been adopted recently, to see that pen-
sions are given in time. The position is
constantly Kkept under review, so that
delays in payment of pensions are  av-
oided.

For improving the lot of pensioners,
dearness relief is being sanctioned by
Government from time to (ime. 1t will
be appreciated that such liberalisations
w: 1 have financial implications. and will
have to be considered by Ministry of
Finance. Nevertheless, any hberalization
of pension can have only prospective
cfiect. The matter is also presently sub-
judice. S0, what th* hon Members are
saying, viz. that everybody should have
these liberalization benefits, is nol pos-
sible under the circumstances.

Another point was also made, about
the sciting up of administrative tribunals.
I think most of the hon. Members
have spoken on thiy subject. The possi-
bility of such tribunals also going into
the redressal of gricvances of pensioners
is under the consderation of Govern.
ment. Cerluin details are being worked
out in regard to the introduction of
administrative tribunaly also.

These delails are under discussion n
coasullation with the Ministry of Law.
Government hope to finalise this mat-
ler shortly, On this point also, we are
looking into and are in constant touch
with the Ministry of Law; and very soon,
we hope 10 do it

A point was raived about 1he setling
up of a Pension Commission. This is
a mualter which has to be decided by the
Ministry of Law. So, here also what
we can do is that constantly we should
be in touch with the the Finance Min-
isty 50 that this can be possible.

As regards increase in pension to keep
up with the rise in prices, 1 can only
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tell that the D.A. slab is being allowed
cven at present, Roughly, there are about
35 lakk government cmployees; on an
average. 3 per cent of these employerg
retire every year. This works out to be
about 10,000 retirements every month.
Therefore, it will be very difficult 1o
give financial benefit to such an ever
increasing number as the financial im-
plication will be very heavy on this.

SHRI N. K. SHEJWAILKAR: At least
you give 1o class IIl and 1V employees.

SHRI NIHAR RANJAN LASKAR :
(e point was made regarding freedom
fighters pension  and the old-ape pen-
sion, ct¢. This is, of course, beyond
the scaope of this amending Act, But 1
can only say that the matter which s
now under comsideration relates only to
Central Government pension. These are
the few points which the hon. members
made in the course of their specches.

Mr Mool Chand Daga raised a point
recerding the archaickness of this Acl. 1
can only mention that this is only a
protective A¢t and is in Do way incon-
sistent with the Constitution of India
and  other Acls. Pension s protecied
under this Act and not sanctioned under
this Act. Pension is sanclioned under th:
Cenlral Civil Service Pension Rules 1972
which are stalutory rules notificd under
Article 309 of the Constitution. As
alicady stated by me, these rules are
qsticieble,

As regards increase in the quantum «f
pension, efc. such matters are considered
by the Finsgmwe Ministry. With  these
words, 1 wculd like, once again, 0
thank the bhon, members l[or showing
their interest i this and 1 also  assre
the House that the demands of pension-
ers will be considerd by the govern-
ment sympathetically, whalever iy cotr
sidered reasonable within the resouices
of the governmenl.

SHRI BAPUSAHEB PARULEKAR
(Ralnagiriy: Will you pcrmit me {o ask
& very perlinent question that refers (o
the objesct of the Bill. A very important
point was raised by one of {he mem-
bers, Shri Shejwalkar regarding the word
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used in the Bill about the nominalion.
Nomination does not give the right 1o
the nominee to the property or to the
money. He only gets the right of col-
lection and the assignee gets the right
to the property. 1 have lost a case on
this point in the District Court. Your
purpose will not he seérved, A pgirl before
marriaRe was insured and nominated
her mother. After marriage she died;
and the husband filed a suit for the
amount of Rs. 15,000 against the mother
The mother satd, ] am the nomince.™
The court held that the nominee geis
the right of collection, but so long as
there is no assignment, the husband pgot
the money. Therefore, I would request
the hon. Minister 1o consider whether
along with the word ‘nomination’ you
should include the word ‘assipnee’. Of
course, we could not give the amend-
ment 31 proper time. but this is a pro-
per stage when jyou vourself can con-
sider this. Otherwise, your entire object
will be f(rustrated if there are two wives
and the nomination is in favour of one
wife and he does not want to give the
moncy to the other wife. She will pet
50 per cent. Kindly consider this. Other-
wise, your entire object is going 1o be
frusirated,.

SHR1 NIHAR RANJAN LASKAR
Since nobody has given amendment it is
Julicult.

PROF. N. G, RANGA (Guntur): If
the hon. Minister ix convinced with Lhe
argoiment put forward by my friend, Mr
Parulchar, then it is nol necessary for
him to simply say that there is no am-
endmentl, If there is no amendment given
by any hon. Member, it is open t0
him to take the initiative and move an
amenament and the House  will acc:pt
that Thix 1+ a simple thing. Why do
you not niwve an amendment?

MR CHAIRMAN:
nccepl your suggestion.

I hope. he will

The question is

“That the Bill further to amend the

pensions'  Act, 1871, as passed by

Rajya Sabha, be taken into conside-
ration.”

282
The Motion was addopted.

MR. CHARIMAN: Now, I will {ake
up clause by clause consideration. There

is no amendment to clause 2. The
question is:

“That clause 2 stand part of 1he
Bill.”

The Motion was addopted
Clause 2 was added 10 the Bifl

Clause 3 — Insertion of new section 12A,

SHRI T. R. SHAMANNA: I beg lo
move:

Page 1, —

after line 21, insenn—

“Provided that the pensioner shall
have power to cancel the first no-
mination gnd nominate any other
person ''(3)

Page 2, —
after line 12, insert—

“Provided also that if 1he dJeceas-
cd pensioner has nol made any no-
mination. all amounts due 1o him
shall be piven 10 his wife; il the
hushband hay more than one wife the
amounts shall be given (o Lthe first
wife; if the wife is not alive the am-
ounts yhall be given 10 the youngest
daughter: in the absence of a dau-
ghteer that amount due ghall bt given
o the eldest sva. Il the pensioner
isx a lady U:2 amounts duc to her
«hall be piven 1o her unmarried
diughter and in the ubsence of an
unmarried daughter, the amouats
due shall be given to her youngest
son.” (4)

The Minister has not replied to these
amendments.

SHR! NIHAR RANJAN LESKAR :
We canno! accepl the amendments pro-
posed by Mr Shamanna  because this
will be taken carc Bf at the time of
finalising the rules.
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As regards the first amendment, if
you see Section 12A of the amending
Bill, you will find that the provision has
been made that a person may nominate
any other person to receive after the
death of the pensioner, all moneys pay-
able to the pensioner on account of
such pension which remain unpaid im-
mediately before the death of the pen-
sioner. So, this has been provided.

If we accept the second amendment
proposed by him, the very purpose of
nomination will be defeated.

MR. CHAIRMAN: Now, I will put
Amendments Nos. 3 and 4 moved by
Shri T. R. Shamanna to vote.

Amendments Nos. 3 and 4 were put
and negatived,

MR. CHAIRMAN: There is no am-
endment 1o clause 4. So I shall put bhoth
the clauses together, The question’ is:

“That clause 3 and 4 stand part of
the Bill.”

Tee Motion was adopled.

Clanuse 3 and 4 were added 10 the Bill
Clause 1—Shrot Title

MR. CHAIRMAN: There is one Gov-
ernment amendment t¢c clavse *

Amendment mude.
Page I, line 3—

for “1981" substitute “1982" (2)

SHRI NIHAR RANJAN LASKAR:
MR. CHAIRMAN: The question is:

“That clause 1, as amended, stand
part of the Bill

The motion was adopted.

Clause 1, qs amended, was added
to the Bill,

The Enacting Formula

Amendment made

APRIL 29, 1982

Asam State Elec. 384
Board etc. (St. Res.)

P.” lv line li—

for "“Thirty-second’
“Thirty-third”. (1)

substitute

(SHRI NIHAR RANJAN LASKAR)
MR CHAIRMAN: The quesfion ix:

“That Enacting Formula as amend-
ed, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill

The Title
MR. CHAIRMAN: The question jg:
“That the Title stand part of the
Bill."
The Motion was adopted

The Title was added to the Bill

SHR] NIHAR RANIAN LASKAR:
Sir, 1T move:

“That the Bill,
passed.™

MR CHAIRMAN: The question is:

s amended, be

“That the Bill. as amended, be
passed ™

The Motion was adopted

1448 hrs.

STATUTORY RESOLUTION RE. MAXI-
MUM AMOUNT FOR ASSAM STATR
ELECTRICITY BOARD ON LOAN

THE MINISTER OF STATE IN THB
MINISTRY OF ENERQY (SHRI VIK.
RAM MAHAJAN): Sir, 1 beg to move:

“That in pursuance of sub-section
(3) of section 65 of the Eleciricity
(Supply) Act, 1948 (54 of 1948), read
with clause (b) of 1he Proclamation
issued on the 19th  March, 1982, by
the President under article 356 of the

Constitution with respect to the State
of Assam, this House accords appro-
val for fixing under the said sub-sec-
tion (3) the sum of one hundred and



